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" No. 357/XXXVI(3)/2023/14(1)/2023
Dated Dehradun, Oclober 16, 2023

1

NOTIFICATION

i
! Miscellaneous

i
In pursuance of the provisions of Clause (3) of Article 348 of the

Constitution of India, the Governor is pleased to order the publication of the
following English translation of “The Uttarakhand Appropriation Acts (Repeal)
Act, 2023’ (Act No. 18 of 2023). -

. As passed by the Uttarakhand Legislative Assembly and assented to
by the Governor on 7% October, 2023.

. The Uttarakhand Appropriation Acts (Repeal)Act, 2023

' (Uttarakhand Act No. 18 of, 2023)
' An
Act

_i To repeal the currently certam irrelevant Appropriation Acts of undivided Uttar Pradesh
anjd Uttarakhand State. ek

i

!, Beitenacted by the Uttarakhand State Legislative Assembly in the Seventy-fourth Ycar of
the Republic of India as follows :-

. Sﬁort title 1. (1) This Act may be called The Uttarakhand Appropnation
i Acts (Repeal) Acl, 2023,
.Répeal of certain 2. The enactments $pec‘1f ed in the Schcdulc below are hereby
irfelevanf enactments. repealed.
Sa:vmg K 3. Therepeal by thls' Act of any enactment shall not,-

r
= le

“(a) . Affect ary other enactment in which the repealed. .
enaclment’ has, been applied, mcorporated or rcfcrred
1.0’ . -
. fb) Aﬁ'ect the.wahhlty, mVahd1ty effect pr consequences of
' any, thlng z’1h1eatd:,r doné- or suffered ofany right,title .
. 'obligatmn, of jl ablhty; already acqulred -accrued or -
"tacirfed, ; Jor-dhy remedy or prodeedldg in - respect
thereof, .of amy- Teleasé or discharge " df* or from any’
debt, pcna,ipy, Qbhgatlou, Ilablhty, claim’” or demand, or
: any mdem;pty Blready granted of the proof of; any past
act or thmg.
" (c) Affict’ any! prmclplc or- rule ‘of Iaw,, or “estiblished
_]ul’lSdlctlDI‘ foim" or course "of: pleadmg practlce or
e _'-procedure ori cx:stihg usage custom, “privilege,
_.restrmtxon,, cxempuon, oﬁ‘ice ! or7 appomtment,
notwithstaﬁ;img thiat the' same rcSpcctlvcly may “have |
© bedhin.any mahsier afﬁlmed dr, recogrxlzéd or; denved .
by inor ﬁ'dm any enactfnent hereby ?epealled
@ Revive of réstore anyi junsdlctlén, ofiL 1ce, custom
-, Hability; mﬁht, ptle, prmlege,: restrlotibn, exemptlon
usage, pracfice, mecedurc orrother; matter ot ‘thing not -
- low: exlstin ormforce.a R
(e) Affect i :: i audlt, ckammatloﬁ; accountmg,
. anpstlgatioxi, mqulry or anyuoﬂlé{ abtlon téken orto bc
'tﬁk'ﬁl‘[—'iu'mlatlon thercto by. at}y authonty and such
2 audzt,,cmmnhtmh, accbﬂntmg, {nvestxgatmn, 1nqu1ty
or actxen S‘,duld b; takcn and of ctintmhcd as if tha said
énactnmnts Qremot repealed by thls act. .
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Schedule
, (See Sec-2)
! Acts being Repealed

SI. No.

Name of the Act

The Uttar Pradesh Appropriation (Vote on Account) Act, 1980 (Act. no.33 of 1980)

2 [The Uttar Pradesh Appropriation Act, 1980 (Act. no. 34 of 1980)
3 The Uttar Pradesh Appropnahcm (Vote on Account) Act, 1993 (Act no.1}§ of 1999)
4 The Uttar Pradesh Appropnathn Act, 1993 (Act no.12 of [993)
5 The Uttar Pradesh’ Appropnatlgn (No.Z) Act, 1993 (Act no. 59 of [993)
6 The Uttar Pradesh Appropriation (}i’ote on Account) Act, 1996 (Act no. 11 of 1996) '
7 [The Uttar Pradesh Approprtatlbn Act 1996 (Act no. 12 of 1996) .
8 The Uttar Pradesh Approprlatlon (Vote on Account) (No. 2) Act, 1996 (Act no. 32 of 1996)
g The Uttar Pradesh Appropnathn {Na. 2) Act, 1996 (Act no, 38 of 1996)
10 . h‘he Uttar Pradesh Appropriatign (Vote on Account) Act, 1997 (Actno. 12 of [997} i
11 . (The Uttar Pradesh Appropriatién Act, 1997 (Act no. 13 of 1997) '
The Uttar Pradesh Appropriatfon (Regulation of Increasing Expenditure of 1968- 6°) Acl 1975
12 (U.P. Act No. 33 of 1975) . ; i
13 {The Uttar Predesh Appropriation Act, 1950 (UP. Actno. 17 of 1950) i
14 [The Uttar Pradesh Approprxat1¢n (Supplementary) Act, 1951 (U.P. Act no. 6 of 1951) '
15 __[The Uttar Pradesh Appropriation (Second Supplementary) Act, 1951 {U.P. Actno. 8 of 1951)
_16 [The Uttar Pradesh Appropriation Act, 1951 (U.P. Act no. 13 of 1951)
17' [The Uttar Pradesh Appropriation {Supplementary) Act, 1951 (U.P. Act no. 24 of 19‘511 :
" 18 [The Uttar Pradesh Appropriatii&n (Second Supplementary} Act, 1952 (U.P. Act no. _2.of 1952)
19  [The.Uttar Pradesh Appropriati,lon {Vote on Account}) Act;4952 (U.P. Actno. 3 of 1.9_52) .
20 __[The Uttar Pradesh Appropriation Act, 1952 (U.P. Act o, 15 of 1952)
” 'll";xszglnar Pradesh Appropnatmn (First Supplementary]952-53) Act, 1952 (U.P. Act no. 26 of
} The Uttar Pradesh Appropnaupn (Second Supplemcnla.ryl%z 53) Act, 1952 (U P ‘Act no, 11 of
22 |1953) .
73 {The Uttar Pradesh Apprggnauon Act, 1953 (U.P. Actno. 12 of 1953) . :
o ;I‘g;;)]uar Pradesh Appropriation (First Supplementary 1953-54) Act, 1953 (UP. Act no 1 of
;«; '{'g:l[)mar Pradesh Appropnation (S:cond Supplementaryl%: -54) Act, 1954 (U. P Act no. 3 of
26  (The Uttar Pradesh Appropriatipn Act, 1954 (U.P. Actno. 9 of 1954)
e ;41)3ttar Pradesh Appropnaf;wn (First Supplementary1954-55) Act, 1954 (U.P. Act no. 19 of
'2’7 ”I['Sl;se:i]ttar Pradesh Appropriatjon (Secund Supplcmcntaryl954-55) Act, 1955 (U.P. Act no. 4 o
28
) 29  [The Uttar Pradesh Appropnatron Act, 1955 (U.P. Act 1o, 10 of 1955)

[The Uttar Pradesh Appmpnatton 1 (First Supplementaryl%s 56)_ Act, 1955 (U, P.. Act noi I?\__lj ‘

1955)

v -
: -
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The Uttar Pradesh Approprjation (Regularization of Excesses 1950-51) Act, 1955 (U.P. Act no,

31 |18 of 1955)
The Uttar Pradesh Appropriation (Second SuPplementaxyl955 -56) Act, 1956 (U P. Act no. 9 o{
32 [1956)
33  {The Uttar Pradesh Approprlénon Act, 1956 (U.P. Act no. 10 of 1956)
The Uttar Pradesh Appropriation (Regularization of Excesses 1951-52) Act, 1956 (U P. Act nol
34 . [i30f1956) .
The Uttar Pradesh Approprition (First Supplementary1956-57) Act, 1956 (IJ.P. Act no. 34 of]
35 |1936) ‘
The Uttar Pradesh Appropnahon (Second Supplementary1956-57) Act, 1957 (U P. Act no. ll of
36 |1957) °
The Uttar Pradesh Appropriation (Regularization of E.xcesses 1952-53) Act, 1957 (U.P. Acl ;noJ
37 13 0f1957) . .
38 . H‘he Uttar Pradesh Appropriation (V_ote on Account) Act, 1957 {(LJ.P. Act no, 14-0of 1957)
39 [The Uttar Pradesh Appropriation Act, 1957 (U.P. Act no. 22 of 1957) .
Fae Uttar Pradesh Appropriafion (Regularization of Excesses 1953- 54) Act, 1957 (UP. Actno, 1
40 of1958) [
The Uttar Pradesh Appropriation (First Supplementary1957-58) Act, 1957 (tL.P. Act no. 2 of
41 11958)
The Uttar Pradesh Appropriation {Second Supplementarvl%?—:&) Act, 1958 (U.P. Actno. 11 of
42 11958)
]
43, [The Uniar Pradesh Appropriation Act, 1958 (U.P. Actno. 13 of 1958 ;
The Uttar Pradesh Appropriation (Regularization of Excesses 1954-55) Act, 1958 (U. P Act no,
44 31 of 1958)
The Uttar Pradesh Appropriation (First Supplementary1938-39) Act, 1958 (U.P. Act no. 32 of
45  |1958),
The Uttar Pradesh Appropriation (Second Supplementary1958-59) Act, 1959 (1§.P. Act no. 4 o
46 11939) L
47 [Fhe Utiar Pradesh Appropriatibn Act, 1959 (U.P. Actno. 8 of 1959) '
[The Uttar Pradesh Appropnatlon (Regularization of Excesses 1955-56) Act, 1939 (U.P. .»\ct no.
48 15 0f 1959}
The Uttar Pradesh Appropriation (First Supplementary[939-60) Act, 1959 (U. F Act no. 16 of
49 11959)
The Uttar Pradesh Appropriation (Second Supplementary1959-60) Act, 1960 (UP Actne. 7 o
50 §1960)
Sl {The Uttar Pradesh Appropriation Act 1960 (U.P. Act no. 9 of 1960) ;
The Uttar Pradesh Appropnatmn (Regularization of Excesses 1936-57) Act, 1960 (U.B. Act no|
52 |I8 of 1960) .
The Uitar Pradesh Appronriation {First Supplementary1960-61) Act, 1960 (U.P, Actno. 19 of
53 1960)
The Uttar Pradesh Appropnanon {(Second Supplementary[960-61) Act, 1961 (UP. Aci no. 2 off
54 1961Y
55 [The Uttar Pradesh Appropriation (Vote on Account) Act, 1961 (U.P. Act no. 12 of'1961)
36  iThe Uttar Pradesh Appropriation Act, 1961 (U P. Act no. 14 of 1961)
The Uttar Pradesh Appropriation (First Supplementary1961-62) Act, 1961 (U.p. |Act no. 24 of
57 -1961)
, [The Utiar Pradesh Apprepriation (Regularization of Excesses 1937-38) Act, 196} (U.P. Act no.
58  P5of1961)
The Uttar Pradesh Appropriation (Second Supplementary1961-62) Act, 1961 (U. P ,Actno. 32
59 J1961)

a—rn o
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i ) The Uttar Pradesh Appropriation (T hlrd Supplementary1961-62) Act, 1962 (U.P. Act no. 1 of]
- l. 60 [1962)
.. 61 [The Uttar Pradesh Appropriation (Vote on Account) Act 1962 (U.P, Act no. 2 of 1962)
. .62  [The Uttar Pradesh Appropriation Act, 1962 (U P, Actno. 4 of 1962) .
The Uttar Pradesh Appropriation (First Supplementary1962-63) Act, 1962 {U.P. Act no. 15 of
© 63 ]1962)
. The Uttar Pradesh Appropriation (Regularization of Excesses 1958-59) Act, 1962 (U P. Act o,
‘.64 ]i6 of 1962) _
L The Uttar Pradesh Appropriation (Second Supplementary1962-63) Act, 1963 (U.P. Act no. 7 of
65 ]1963) o L
66 [The Uttar Pradesh Appropriation Act, 1963 (U.F. Act no.11 of 1963) |

’ The Uttar Pradesh Appropriation (Flrst Supplementary1963 64) Act, 1963 (U.P. Act no. 28 of

. 67 1963) .

: - [The Uttar Pradesh Appropnaﬂon (Regulanzahon of Excesses 1959-60) Act, 1963 (U.P. Act no,

168 [310£1963) 2}

' The Uttar-Pradesh Appropnatlon (Sccoqdi Supplementary1963-64) Act 1964 (U.P. Act no. 6 of]
. 69 11964) :

" 70 '[The Uttar Pradesh Appropnat:on “Act, 1964 (U P. Act10.9 of: 1964)°

T 1 [The Uttar Pradesh Appropnatlon (First’ bupplementaxyl964-65) ‘Act; 1964.(U: P Act 1o. 19 of *

71 11964) .

% r . |The Uttar; Pradesh Appmpnatlon (Second Supplemcntax'y1964—65) Act 1965 (U P. Act no. 1 of
72 1965)

" 73 iThe Uttm'Pradesh Appropnatmn Act, 1965 (U P. Act o2 of 1965) :

N . [The Uttar Pradesh Appropnatxon (Fxrst Supplemcntm'yl%s-ﬁﬁ) ‘Act;” 1965 (U P Act no. 17 of

74 |togsy ¢ - 3

" [The Uttar Pradash Appropnatlon (Regtﬂa.nzatlon of Excesses; 1960-61) Act 1965 (U.P. Act no.

~ 75 I8 of1965)

" “IThe Uttar Pradesh Appropnatlon (Second Supplementaryl 965 66) Act, 1966 (U P, Act no. 3 of

*76 . 1966) : . L

77'  {The Uttar Pradesh Appropnatlon Act, 1965 (U, A Act ne.10 of. 1966) vt

Ty Fhe Uttar Pradesh’ Appropnatmn (Reguiapzatxon of Excesses 1961 62) Act, 1966 (U P Act no.
" 78 |14 of 1966) .

"+ ,.r[lhe Uttar Pradesh Appropnatlon (Regulzh:: "'.on cf Exﬁesses 1962—63) Act 1966 (U, P Act no) .
79.'160f1966) , T :
. [Tlié UttaT Pradesh Appropriatisn? (I‘:rst thplementa.zy1966~67) Act,;'11966 (U P Act no. 22 of

* 80 - [1966) . SR et el

" [The Uttar Pradesh Appropnatton (Saconc' Supblementa:yl%ﬁ—ﬁ?) Act 1966 (U P Act no: 27 of]

 B1.::41966):.~ : .

|_— ,.[The Uttar Pradesh Appropnat:on (Thtrd Supplementaryl%ﬁ 67) Act 1967 (U P, Act no. 1 of
82 - 1967)' . ” .

8~3_ . The Uttar Pratfesh Appropnatmn (Vote on -Account) Act 1967 (U P Act no. 2 of 1967)
i 24 I. The Uttar Pradesh Appropnatmn (Second Vote on Account) Act; 1967 (U. P' Act no. 5 of 1967)

’_'8_5 '{Ihe. Uttar Pradesh Appropriation Act, 196‘( (I.I"iji Act 1id.6 of 1967) i !

.7 ithe Uttar Pradesh Appropnatmn (Fu'st SUpplemcntaryl%’l 68) Act, #1967 (U P. Act no. 1 of
186 . |1968) - . .
T ., JThe Utta.r Pradcsh Apprupnatmn (Regulanzatmn of Excess Expcndlture 1963 64) Act, 1967

.,iﬁfl-,‘;f..f-.‘ (U Actno; 2:6£ 1968) *

R " [Fhe; Uttar | radesh Appmpnation (Scconci Supplcmcuta:yl%&ﬁg)'Act, (1969 (U B, Act no. 1 of

(88* '969}’ "_ - : . .
_?89 5 Thq,Ut‘tax‘ Pradesh *A_ppropnatlon (Vote on &cooti_r(t) Act;,1969 _( _L[.Pq.- K_gt,hbj. 2—’;of 1 959) )
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90- The Uttar Pradcsh Appropnanon Act, 1969 (U P Act no. 3 of 1969) o ':‘ .
© 91 . ) The Uttar Pradesh Appropnahcn (Supg]gr_ncntary 1969-70) Act, 1970 (U P. Act ne. l of 1970)
92 " |The Utta_qudesh APPropr:atmn {Voré an Account) Ac.t, 1970 (UP. Act no. 4 of1970)
93 *|Th:Utthr Pradesh: Appropriatio Act, 1970(U.PAct no25 of 1970) :
. JThe Uttg,r Pradesh’ APPT?PH%ﬁgn [Re‘,gulanmtm;l of Exgess Expend;ture 1'964—65) A&t 1970
‘ 94 :{UP. Act i16; 2:& of 1970)~ 5
1 95 [The Uttar Pradwh Appfopnatlon (Supﬁlcmantary 1970'71) Act, 1970 (U. P ‘At iio. 31 °f 1970)
.| i96- |the Uttar Pradesh Appropnatlon (Sup alementary -1970-.71) Act, 19'1'1 (U.P:Act ‘r'xo 12 nE 1971)
97 . [The Uttar Prad’eshAppmpnauonrvot fo "Aéémint) Act, 1971 (U.P Act no 13 of1971)
98 ‘Thc Uttar Prad&sh Appropnatlon (Second Vo!e on Accdunt) Act, 1971 (U P Act 1o, 17 uf 1971)
59 The UnarPradcgh Appropnatmn Act, .1971 (U P, Act no.25 of 197 D ‘ .
100 * The Uttar. Pmdesmppmpnatmn (Supplcmentary 1911-72) Act, 1971;(0 b Act no. 26 of1971
"10‘1' The. Uttm' Pradcsh APPropnatmﬁ’(SupnIementary 1971-72) Act, 1972 (U Pl Act no 14 0% 1972)
~102, ‘ 1The Utta{ Pradesh Appropnaua. ‘
- -.103 . [The ﬁtEr Pradesh Appropnatmn » i
o The U&ar Pradesh’ Appropnanor; (R'i’.'gufanzatmn pf Excess Expendtture 1965-66) Ach, 1972
104 . XUPiActpo, 32 0£1972) - v e L5 T
. The Uttar Pradcsh App{ppnatmfz (Regulanzatmn of Excess Expenditurc 1966 67) Act, 1972)
105 "KU.PFAct 6. 420f 1972)" . i -
.+ . . [The Uttar Pradcsh Appmpnatmn (Rr:gulanzatxon of Excsss Expandlture 1967-68) Act, 1972
106 '{UP:Actiio, 43 ‘of 1972) IS
107 'I'-he Uttar Pradesh Appropnatmn (Sunplementary 1972-&'3) Act, 1972 (U P Act no. 44 uf 1972)
- I
108 . [I‘he Uttar Pradcsh Appropnatmn tSuppIcmemary 1972-73) Act, 1973 (U P Acﬁ no, 8 cf‘ 1973)
109 The Urtar Pradesh Appropnatmn (Vote on Account) Act 1973 (U.P. At:t no 9 of 1973)
110 The Utta: Pradesh Appropnatmn Act 1973 (U P Act no 15of 197.1)
11 - [The Uttar Piadcsh Appmpnatmn ‘(Supplementary 1973 574) Act, 1974 (U p Acé no, 1 of1974)
112 7 Thc Utta: Pradcsh Appmpnahon (Votc on' Accounf} Act, 1974 (U P, Act no 2 of 1974)_
113 - |The Uttar Pradesh AppropnatmmAct 11974 (U.P Act 110,23 of 1974) . !
114  [The Uttar Pradesh Appropriation; (Vo?c on Account) Act, 1975 (U.P, Act no. 6 of 1975)
115 [The Uttar Pradesh Appmpnatmn'(Supplementary 1974-75) Act, 1975 (U P, Act no.7 of_l 975)
116 [The Uttar Pradesh Appropriation: Act, 1975 (U,P. Actno.20 of 1975) :
The. Uttar Pradesh Appropnahdn (Regularmnon of Excess Expendlture 1968-69) J\ct 19?5
117 {U.P, Act no. 33 of 1975) :
_ [The Uttar Pradesh Appropriaticn (chulanzatlon of Excess Expenditure 1969-70) Act, 1975
118~ YU.P. Actno. 34 0f1975)
119 [The Uttar Pradesh Appropriatlon {Supplementary l975~76) Act, 1976 (U.P. Actno. | of 1976)
120  [The Uttar Pradesh Appropriation (Vote on Account) Act, 1976 (U.P. Act no. 2 of 1976);
121 {The Uttar Bradesh Appropriation Act, 1976 (U.P. Act 1o .22 0f 1976) ;
122  [The Uttar Pradesh Appropriation (Supplementary 1976 77) Act, 1976 (U.P, Act no. 30 pf 1976)
.+ [The Uttar Pradesh Appropriation (Regularization of Excess Expcndlturc 1970-71) Act, 1976].
123 U.p. Actno. 31 of 1976) . -

1 1 )
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i 124

The Uttar Pradesh Appropriation (Regularization of Excess Expenditure 1971-72) Act, 1976
(U.P. Act no. 32 of 1976) .

125

[The Uttar Pradesh Appropriation (Supplemnentary 1976-77) Act, 1977 (U.P. Act no, 2 of 1977)

.—.—:.

NI

The Uttar Pra.desh Appropriation (Vote on Account) Act, 1977 (U.P. Act no. 3 of 1977)

127

The Uttar Pradesh Appropriation (Second Vote on Accoimnt) Act, 1977 (U.P. Actno, 11 of 1977)

128

JThe Uttar Pradesh Appropriation Act, 1977 (U P. Actno.16 of 1977)

| 129

The Uttar Pradesh Appropriation (Supplcmenla:y 1977-78) Act, 1978 (U.P. Act no. 1 of 1978)

_;-:_130.: {The Ustar Pradesh éppropnatmn (Vote on Acmum) Acl, 1978 (U.P. Act.no. 2 cf 1978)

131

The Uttar Pradesh Appr Jmataon Act, 1978 (T).P. Act no. 18 of 1978)

S

1132

XU.P. Act no. 22 of 1978) _ '

The Ultar Pradesh Apprupnajmn {Regtlarifation of Excess Expendlture 1972-73) Act, 1978

_[The UttarPradesh Appropriation (Supgcmentat? 1978-79) Act, 1978 (U. P Act no. 23 of 1578) -

1133

2134~

[Thc Uttar Pradesh Appropriation (Second Supplementary 1978-79) Act, 1978 (U.P. Act no. 36 of
1978) . .

4 135

_ Thc UttarPradesh Appropnatlcn (Vote op Account) Act 1979 (U P. Act 5168 of 1979}

136

1979)

137

- [Fhe Uttar Pradcsh Appropriation Act, 1979 (U.P. Act na. 21 of 1979)

138,

Thie Ultar Pradesh Appropnatlon (First- Supplementary 1979-80) Act, 13-79 (U.B. Act no. 27 ol
1979)

¢+, [The-Uttar Pradcsh Appropnanon (Secon;i Supplcmcntmy 1979-80) Act, 1980 (U.P. Act no. { o{

139 ‘Jiogoy ' -

- The Uttar Pradesh Appropr:attcn (Scconql Vote on Account) Act, 1980 (U.P Act no. 9 of 1980 it

140
[~ |
P41 IThe Utlar Pradcsh Appropriation Act; 1980 (U. P Acino.17.0f 1980)
i+ [The.Uttar Pradesh Appropriation (Reg;;lanzatmn of Excess Exlzcndiwrc 1973-74) Ac, l980 )

_Ej__ltiZ YU.E, Act no,19 of 1980) :

« < [The Uttar Pradesh Approprlatlon (First: Bupplementary 1980-81) Act, 1980 (U P: Act o, 20 of '

| 143 . }1980) - L

- 144 Thc Uttar Pradesh Apprcpnahon (Volc q_n Account) Act 1981 (U P Act ne. 2 of !98 - .

~ [TheUttar Pradcsh Apprcpnatlon (Sccond Supplcmcnta:y 1980-81PAct;. 1981 (U.P, Act no. 3 of

L 145 N1981): . .

. |The Uttar Pradiesh Appropriation (chutanmhcn of Exccss Expendi!bre 1974-75, 1975 76 and‘
146 ’1976-77) Act, 1981 (UP. Act . Sof 1981) S .
147 -. Thc Uttar Pra.desh Apprcpnathn Act 198 I (U P. Act no. 6 of 1981) i

i 148 'Thc Uttar Pradesh Appropnattcn (Supplcmentaxy 1981- 82} Act, 1981 (U P Act nc 13 of 198 t)

K " ;[The Uttar Pradesh Appropnahon (Sccond Sunnlcmentary 1981-—82) Adt, 1982 {(U.P. Act no. 3 of i

['i 149 .1982) . . .

i, - 150 ' The Uttar Pradcsh Apprcprlatxon {Vote gn Account) Act 1982 (U.P. Act no. 11 of 1982)

: The Uttar Pradesh Apprcpnancn (Third' Supplemenitary 1981-82) Act, 1982 {U.P.-Act . 13 of

-, 151 |1982) . _ ‘ .

| s.

G 152 [The Uttar Pradesh Appropnat:on Act, 1982 (U.P. Act.no, I4 of 1982)

E__ISB The Uttar Pradcsh Approgriahon { S@p?ementary 1982-83) Acf, 1982 (U.P. Actno. 21 of 1982)

The Uttar Pradesh Appropriation (Regiilarization of Excess Expcnd1ture 1977-78 and “1978-79)
|Act, 1982 (U.P."Act no. 22 of 1982) i

The Uttar Pradesh Avppropriation (Vote on Account) Act, 1983 (U P Act 1o, 2 of 1983) .

- [Fhe Uftar Pradesh Apprcpnat:on (Third: Supplementa.ry 1978-79) Act, 1979 (U.P: Actnd. 100 "y
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AR
IR me ﬁttar Pmdesh Appropnahon €Second Supplementary 1982983)1Act 1983 (U P. 'Act no. 7 of
©.1564" [1983F. -+ . "
T . ) .:" : i '
L The Uttar Pmcfmh APPTGPnﬁ.flon Act 1933 (UP Act hﬂ 9. Of 1933) P :

Ehe. Uhar Pradesh Appropnahon {jS _pEIememary 1983 84) Act,. 1983 (U P, Acl no. 13 of’l983)

.....

* [The Uttal Pradesh, Appropriptlod (Regulmzanun of Excess Expenditure 1979-3(» Act 1983
" KUP AciNo. 14 0£1983) ©

9Bay: 7L S

T e 1

o gl -...,.._.!.

The Uttar Pradesh’ Appropna!ﬁon \Supplementary lQSd-ESLAct 1984 (U.P. Acnno 15 of; iBSJ:)

" ,'I'he Uttar Pradesh Approprinfion (Regularization of Excess Expenditure 19$0-8’1) Ad, 1984
{UP. Act no. 16 of 1984) . ; '

)l 985) . i -

The Unar Pradesh Appropnatfon (Vote nn Account) Act, 1985 (U, P Act no. 4 o;f‘ 1985)

H

R The Uttar Pradesti Appropnallen Act, 1985 (U.P. Actno 24 of 1985)

: The Utta: Pradesh Appropnatlon (Supplementary 19854 85) Act, 1986 (U.P. Actpo. 1 of 1986)

“[The Utlar Pradesh Appmpnat[onl {Second Supplementary 1985«86) Act, 1986 (U. P Acttfl, 10 af
: 1986)

171",

et

[The Uttar Pradesh Appmpnatﬂon,Act, 1986 (U. P, Act no.12 0f198 6) S

1

172°

The Uttar Pradesh Appropnalfom {Supplementary -1986-87) Act, 1986 (U. P Act %0/ 14 of 1986)

MY

The Uttar Pradesh Appmpna![oq (Secand Supplementary 1986-87} Act, 1987 (LLE. Act no. 1'of
1987) - . :

174

- [The Uttar Pradesh Appmpnatmn {Vote on Account) Act, 1987 (ULP. 'Agt 10; 2. of 1987)

i35

_(UP " Actf no 9 of1987)

The Uttar Pradesh Appropna;nqn (Regu!anzatlon of Excess Expenditure ]98i 3‘2) Act, 1987

16

{The UttarPradesh Appmpnatlun Act, 1987 (U.P. Act no, Il of 1987)

._.

177

The Uttar Pradesh- Appmpnanbn {Supplementary 1987-38) Act, 1988 (U.P. Act noi 1 of 1988)

178.

" [fhe Uttar Pradesh Appropnahpn {Second Supplementary 1987-88) Act, 1988 (T1.1 7. Act zo. 4 off

' .;79'.

1988) o _ 3
The Uttar. Pradesh Apprapnathn Act, 1988 (U.P. Act no.5 of 1988)

180

" |The Uttar' Pradesh Appropnaﬁ:on (Regularization of Excess Expenditure 1982-,83) Act, 1988

(U.P. Actno. 150f 1988) © !

18}

182

The Uttar Pradesh Appropriation (Vote on Account) Act, 1989 (U.P. Act no. 3 ofi1939)

183

The Uttar Pradesh Appropriation (Second Supplementary 1988-89) Act, 1989 (q ®. Act no. 7 of
1989) ]r

184

[The Uttar Pradesh Appropriation Act, 1989 (U:P. Act n0.9 of 1989)

133.

: i =
The Uttar Pradesh Appropriation (Supplementary 1989-90) Act, 1989 (U.P. Act . 17 of 1989)

186

. [The Uttar Pradesh Appropriation (Second Supplementary 1989-90) Act, 1950 (U P. Act no. 7 off

1990)

The Uttar Pradesh Appropriation (Supplementary 1988~8 9) Act 1988 (U.P. A::t nq 16 of 1988)

187

The Uttar Fradesh Appropriation (Vofe on Account) Act, 1990 (U.P. Act no. 8 of i990) '

et I’Ihe.Uttar Pradesh Appropnqgmn f{Second Supplementary 1983=-84) Act 1984 {U P.; Act,no 2 offs. .
4 ;

| fThe Uttar Pradwh Appropnanan (Vote on Account) Act, 1984 (U P, Act no,3.qf 1934) (I .I
. [Thie Uttar Pmdash Appropnqﬁon (Thll.'d Supp!ementaxy 1983134) Adt, 1984 (U P 1'1‘-’u:t np, 4 off
Sloaay o o i

'f': The Uttar Pradcsh Appmpna!mn lAct, I984 (u P. Actio.7 of 1984)

le; Utta.r Pradesh Appreprlatlon {Second Supplementary 1984- 85) Act, 1985 QU P Act o, 3 off i1

~

[T
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188

The Utar Pradesh Appropriation Act, 1990 (U.P, Act no.18 of 1990)

189

The Uttar Pradesh Appropriation (Supplementary 1990-91) Act, 1991 (U.P. Act no. 1 of £99]) .

190

The Uttar Pradesh Apprapriation (Vote on Account) Act,. 1991 (U.P. Actno. 2 of 199'1)

191

The Uttar Pradegh Appropriation Act, 1991 (U.P. Act no.7 of 1991)

192

iThe Uttar Pradesh Appropriation (Supplementary 1991-92) Act, 1991 {U.P. Act no, 19 of 1991)

193

The Uttar Pradesh Appropriation (Second Supplementary 1991-92) Act, 1992 (UP. Act no. 3 of
1992) -

194

The Uttar Pradesh Appropriatioh (V_ole o Account) Act, 1992 (U:P. Act no. 3 of 1992)

195

[The Uttar Pradesh Appropnallon Aét, 1992 (U P. Act ng. 16 .of I992)

196.

[The Uttar Pradesh Appropnanon @upplementary 1992-93_) Act 1992 (U.P. Act no. 20 of 1992)

197"

. The Utkar Pradesh Apprapriatidh (Supplementary 1993-94) Act 1993 (U.P, Act no. 6 of' 1993) -

198."

1 994) : . f

199
200,

.‘ The Uttar Pradesh Appropriandn (Vhte on Account) Act, I994 (U P Act no. 3 of 1994)

The Uttar Pradesh Appropnatlon Ac 41994 {U P, Act no. 13 of 1994)

L 20k

[The. Uttar Pradesh Appropnatldn (Supplementary 1994-95) Act; 1994 (U P. Act o, 18 ‘of 1§_)

.‘.202 '

l995)

[}

The Uttar Pradesh Appropnaoo _l_(V ote on Account) Act 1995 (U P Act no. '? of 1995),

- 203 :

i

The Utta.r Pradesh Appropriatmn (Secohd Supplementary 199.:-94) Act, 1994 (U P, Act nd.. 1 off

The Uttar Pradesh Appropriatlon (Second Supplementarj,' 1994—95) Act, 1995 (U.P. Act'no, 6'b]

The Uttar Pradesh Appropnatxo;l(Set;ond Vote on Account) Act,r1995 (U P Act no. 12 of 1995)

. The Uttar Pradesh Appropnatton Ad 1995 (U.P Act 10,30 661995')

: 9s(up Actno 301‘1998) 3

The Uttar Pradesh Appropnatlon (SUpplementary 1995; 95) Act,'1995 (U.P Act no. 30 of19l95)
ﬁ The Utla.r iiradesh Appmpnatlon Act i997 (U:P 'Actno 13 of 1997) 4 ;. . ’
k- The Uttar Ptadesh Appmpnatloq (Supplemeh‘.ary 1997 98) A:‘. 5

— - ,'.l_.;

The Uttar Pradesh Appropnahon ( Vote on Account) Act, 199 H(U P Act no; 12 of 1998)

E L Tae - T,
';The Uttar Pradesh Approprlanori Act, 1998 (U P. Act ho ‘24 of 1998) l 2. A B

.’ [The Uttar Pradesh Appmpnalloq Act, 1999 (L .

The Uttar PradeshApprdpnatlorg (SUpplemenm 199 ' : O

R "IThe Uttar’Pradesh Appropnanm (Supplementa.ry 1999-2660) 'Aot,.1999 (UP Act no ES oi_'
214 '

1999) -

215 .

- - {The Uttar Pradesh Appropnatxoh (Second Supplementary 1999 2000) Abt, 1999 (U P Act no 02
pE2000) © '

. 216

Thé Uttar Pradesh Appro;jrxatlo& (Vote én Account) Ac;, 2000 (U P. Act f10. 11 of 2000)

217

218

~ [The Ut;ar Pradesh Appropnahor‘u Act, 2000 (U‘P Aéti 6, 26 of .ZUGD)

oy g‘;g!)mqr Pradcsh Apprdpnaﬁoﬂ (S econd SupplemEntﬁry 1997-98) Aci, 1998 (U.P‘ Actio, )1 off-

The Utlar Pradesh AggopnauomZOUU-ZUQl Supphmen'rmy Aet 2000 (U P, Act no. 23 of20'00

3
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- A
Sl No. .
: 2 Uﬁm;ﬁchalAppro;rl;tlon Act 2001 (Aci Nu 10 of 2001) ’
3 fmhe Uttarancha! A._ppropr!atton (Supplmqmmzom-zouz) Act, 200! (Act No, 14 qumn) .
-14" :Thc Uttarﬂnchal Appropnatzon (Supplcmqﬂt to 2001-2002) Act, 2002 (Act Nu 1of 2002) . :
:5' . Uttarakhand Appropnhtmn (Vote on Accocmt}Acl 2002 (Act Ne, 2 of 2002) . i ]
_ s Utlarakhand Appropnatmn Act 2002 (‘Actho‘ 5.0f 2002) k _ i "
‘- -7 k The. Utta:ékhmd Appropnatmn (SupPlcm{:ht to 2002-2003) Act, 2002 (:\cl No. lI of 2002) i_
‘_ - B ' - jThc Urtarandhal Appmpriahun (Vote on Arspount 2{)03 -04) Act, 2003 (Act No. 1of 2003) L
9 Unaranchal Appropr:auon Act, 003 (Act No 13 0f 2001) ' _}L

{The Uttarancha! Appropﬂatlou (2003-04) Shpplementary Act, 2003 {Act:No. 18 of 2003)

1 K
: 11 [I‘hc Unaranchal Appmpnat:on gVote on A;:,count) Act, 2004 (Act No. 4 of 2004) :l B
12 _ Urtnranchal Appropriatmn Act, 2004 (Act No 5 of 2004) _‘IE
13 The Uttarancha[ Appronnatmn (Supp]cmcn! to 2004-2005) Act, 2005 (Act ?\0 tof 2005) vl.
14 The Uttaranchal Appropnatmn (Vole on Atcount) Act, 2005 {Act No. 14 of 2005) !
15 [Uttaranchat Appropriailqn Act, 2005 (Act Mo. 16 0f2005) ' ;
. 16 i‘hg Unaranchal Appropriation (Suppletuentito 2003-06) Act, 2005 (Act No. 21 of 2005) {I
17 Thlc I-Jttargncha_! Appfopﬁation {Vote Q:\ Agcount) Act, 2006 (Act No. 3 of 2006)
18 - UFf.a'ranchaI Ap'prbpriﬁtipnAct, 2006.({1‘(:1: Ng 10 of 2906) . ‘_J
19 l lUtt.qranai Appr_c;pri;xiigm (Su’ppie'ment _td_ '2'()0{5-0‘3;) Act 2006 (Act No. 11 of 2006) :
.20 Unarakhand Apprﬁgiétion (Vote on Accoum) Act 2007 (Act No, 1 0f2007)
: 21  [Uuarskhand Approprlahon Act 2007 (Act Nb 2 of 2007)
:22 ) Unarakhand Approprlauon (Supplcmenr to 2;)07 08) Act 2007 (Act No. 7of 2007)
23 Uttarakhand Appropriation Act 2008 (Acl ’\iQ 2 of 2008)
24 [Uttarakhand Appropriation (Supplement 1o 2008-09) Act 2008 (Act No. 8 of 2008)
25 Uttarak.hand Appropriation (Vote on Account) Act, 2009 (Act No.2 of 2609)
26 . |Uttarakhand Appropriation Act, 2609 (Act No. 10 of 2009)
27  [Uttarakhand Apprepriation {Supplement to 2009-10) Act, 2009 (Act No. | of 2010)
23 bnarakhand Appropriation Act, 2010 {Act no. 23 of 2010} ’
29  [Utiarakhand Appropriation (First Supplement of 2010-11) Act, 2010 (Act No. 24 of 2010)
30 Uttarakh;nd Anppropriation Act, 2011 {Act No. 2 of2011)
31 Uttarakhand Appropriation {Supplement of 201 1-12) Act, 2011 (Act No. 18 of 2011}
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,32_ Jttarakhand Appropriation (Vote on Account) Act, 2012 {Act No. 1 0f 2012)

33 [Uttarakhand Appropriation Act, 2012 (Act No. 3 of 2012)

$4 [Uittarakhand Appropriation (First Supplement of 2012-13) Act, 2012 (Act No. 2 0 2012)

%5 [ ttarakhand Appropri.ati-m Act, 2012 (Act No. 14 of 2013)

35 Littarakhand Appropriation (First Supplementary of 2013-14) Act, 2013 (Act No. 29 of 2013)
37 Uttarakhand Appropriation Acl, 2014 {Act No. 7 of 2014}

J:BB * Uttarakhand Appropriation (First Supplementary of 2014-15) Act, 2014 (Act No. 22 of 2014}
39 -[Uttarakhand Appropriation (Second Supplementary of 2014-15) Act, 2014 {(Act No. 25 of 2014)
40 [Uttarakhand Appropriation Act, 2015 (Act No. § of 20135)

. Uttarakhend Appropriztion (First Supplementary of the year 2015-2016) Act, 2015 (Act No. 19 of
41__po1s) : .
42  [Uttarakhand Appropriation Act, 2016 {Act No, ;[4 of 2016)

?3 Uttarakhand Appropriation (First Supplementark of 2016-2017) Act, 2016 (Act No. 22 of 2016)
‘?—4 bnarakhand' Appropriation (Vate on Account) .;n:l, 2017 (Act No. 1 of 2017)

1115 Uttarakhand Appropriation Act 2017 (Act No. Fof 2017)

46 [Utarakhand Appropriation Act, 2018 (Act No. |3 of 2018)

;}7 Uutarakhand Appm;.:_)riation (First Supplcmentar?. of 2018-19) Act, 2018 (Act No, 35 of 2018)

¥

By Order,

SHAHANSHAH MUHAMMAD DILBER DANISH,
Secrefary.
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Statement of Objective and Reason
’ Government of India has enacted the Appropriation Acts (Repeal) Act, 2016 (Act
No-22 of 2016) to repeal Appropriation Acts- enacted between 1950 to 2012. Accordingly,
Government of Uttar Pradesh has repealed Appropriation Acts enacted between year 1950 to
2000 by enacting “The Uttar Pradesh Repeal Act, 2017” and “The Uttar Pradesh
Appropriation Acts (Repeal) Act, 2018™. As per the provision of Section 87 of the Uttar
Pradesh State Reorganization Act, 2000, the action taken by Government of Uttar Pradesh to
repeal the appropriation acts of undivided Uttar Pradesh shall not be implemented onto State
of Uttarakhand as suc-moto, rather Government of Uttarakhand shall have to undeniake
legislative proceeding for this purpose.
2- Therefore, for the purpose of repealing 218 Appropriation Acts of undivided Untar
Pradesh from the period of year 1950 to 2000 and 47 Appropriation Acts of State of
Uttarakhand, total 265 Appropriation Acts, “The Uttarakhand Appropriation Act (Repeal)
Bill, 2023 is proposed”.
3- The proposed Bili fuifills the above objectives.

Prem Chand Agarwal
Minister
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